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1.1 20.3.97. 	 Shri A.N. Jha j the counsel for the applicant. 

/085/ 

004, 97 

Si. 

3./ 22.4.97. 

/CBS/ 

The learned counsel for the applicant prays 

for two weeks time to remove defects. allowed. List 

on 10.4.97 before the Registrar I/c for removl of defects. 

(v.N. Mehrotra) 

iice-chajrman 

The l Z:B rn6a counsel for the appli 	Shri 
A--.i~- .Jha prajs for 10 days time for i'moval of dfct,as 
pointea out uer item no.6 of the Scrtz 1eport. 
ray er a 11 i'J ed 

On perusl of orner no.1, dated 21.03197 it ap pe 

that the sai.a oer was jsse by the Hon'ble 1ench. In 
/ 

the circurretances, lrt the case be placed bef' ze the on 
Bench on 21O4.1997 for direction. 	 n 

(.a.1ha) 
eg±strar I/c 

Shri /.N. iha, the counsel for the applicant. 

The learned counsel for, the applicant states that 

he has filed an application for condonation of delay. 

Let that be kept with record and placed before me 

in chamber. 	
. 

(V.N. (lehrotra) 

Vice-chairman 

LL 
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4./14.5.97 	 The order against which this revision 

application has been filed was pronounced by 

a Division Bench consisting of myself and 

Mr. K,D.Saha (MemberA), since deceased. As 

no other Member is available in this Bench, this 

RA be put up as soon as another Member is 

available. 

( V. N. MEHROLRA) 
MAA 	 vILE-CHAIRMAN 

5/25.11.97 

S jg 

Shri £h.N.Jha,  cousel for the applicant. 

On the* request by the learned counsel for the 

applicacase is adjouried to 05021999 	çection. 

(S.Das upta) 	 (V.N.Mehrotta) 
Membej (A) 	 Vice-(ha irman 

6/5. 2.1998 

MPS. 
6 

24.2.1998 

MA 

Let this rrtter be placed befoe me in 
chamber on 24. 2.1998. 

R.Rangarajan ) 	 ( V.N.Mehrotra ) 
Merrer (A) 	 Vice - cha Irma ri 

This RA has been filed against the order 

dated 5.10.1996 passed by the Bench consisting 

of me and Hon'ble K.D.Saha, Member(A) since deceased. 

A Bench consisting of the Vice-Chairman and }-Ion'ble 

Mr. L.R.K.Prasad, Member (A) is hereby constituted 

for preliminary hearing of this AA. 

List it for preliminary hearing before the 

Bench on 8th May, 1998 along with the-,applir,.atio 

for condonation of delay. 	 \ \('\ 

V. 

(v .N .MEHROTRA) - 
VILE_C I-JAIRMAN 

_ I 	 L 
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7/1. 047. 98 

S KT 

Orders of the Tribunal 

on the request by the counsel for the 

applicant place the ,A. for preliminary 

hearing on 11.09.1998. 

N 
(L.R.K.PraSad) 	 (V.N.Mehrotra) 

Member (A) 	 Vice-Chairman 

8/11 .9 .98 	Op the quest of the learned counsel 

for the applicant iist on 7.12 .98 for 
preliminary hearing. 

SKS . 	( L.R.K. Prasad )- 	 ( V.N.Mehrotra ) 
Member (A) 	 Vice-Chairman 

9.1 7.12.98. 	 8.3.99 for 	a preliminary hearing 

as requ.s-tëd. 

(LAKSHMAN JHA) 

IV1EIIBER () 
(L.R.K. PR4$hD) 

MEMBER (A) 
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9.1 7.12.98. 	None for the apolicant. 

This case has been wrongly listed under the 

heading of hearing)Nore-over, it is observed 'that vide 

order dated 24.2.98, the Hon'bl.V..C. had constituted 

a Berch consisting of Hon'ble Vice-chairman and Hon'ble 

I9lember (A) for preliminary hearing of this RA. Howe 4 

the preliminazy hearing has not been done so far. It 

appears that this application has been filed against 

the order dated 5.10.96 passed by a Bench consi!sting of 

the then Hon'ble Vice-chairman and the then Hon'ble 

11ember (A), Shri K.D. Saha. As both of them are no more 

with CAT 	new Bench is required to be constitued 
- 	 , 	CAT 

hy Hon'ble 'the Chairman,LPrincipal Bench, New Delhi to 

hear this RA. Accordingly, a -proposal may be sent for 

constitutiob f a Division Bnch b' Hoh'ble the Chairman 

- 	for hearing this RA. 

	

(LAKSHI9AN JHA) 
	

('L.R.K. PRASAD) 

ME1BER (J) 
	

MEMBER (A) 

t9A"°  

\ 6e'' iL- . (5 	0/12.0.99 	Shri - .N.Jha, counsel for the applicant. 

As pyed for by the counsel for the app-

licant, list on 11,03.1999 for hearing on R.A. i1 

(La.Jhmab Jha) 	 (L. R. K. Prasad) 
S K3 	 Membe tij) 	 Meithe r (A) 

ell 
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Shri M.P. Dixit, the counsel for applicant. 
List it on. 3.5.99 for hearing on RA. 

(LMKSHIIAN JHA) 	 (L.R.K. PRASAD) 
MEMBER (J) 	 MEMBER (A)_.__ 

I 
35 99 

C. 

Shri h1.P.Djxjt, learned counsel 	/ 

for the applicant, ras for three weeks time.\ 
Prayer is allowed. List it for hearing on 
A. on 6.7.99, 	 . 	

. 

(Lakshman Jha) (L.R.K.Prasad) 
Member(J) Ilember(A) 

13/06.07.99 	hri MP.iJ1xit, counsel for the applicant. 

i* on request of the counsel tor the 

applicant, list this mntter after three weeks hence 

on 21.07.1999 for hearing on R.A. 

(L.R.K.L-rasad) (S.aan) 
rCJ 	Member(A) .. . Vice-Chairman 

14/22.07.99 	Shri N.P.Djxjt counseif or the applicant, 
On request, twox weeks time is allowed. 
£-ut-up on 10.08.1999for hearing on R.A 

(1..a.K.Prasad) (b.Narayan) 
Merrber(A) Vice-chairman 

../ 



15/10.8,1999 Shrj A.N.Jba, proxy coune1 for the applicant. 

On the request made on behalf of the 

learned counsel for the applicant, list it for 

hearing on-  R.A. on 6,9,1999 	- 

Lakshma j 	) 	 ,( L.R.K.EaSad ) 
Mnber ()- 	 Mem)r (A) 

16/6.9.99 

17/13.9,1999 

M6. 

18/11.10.1999 

Sh. A.N.Jha, counsel for the applicant. 

On the request made by Sh. A.N.Jha, let it be listed 
for hearing on RA on 13.9.99 

Alp  
(L.Jr-ri) 	 (L.R.K.PRASAD) 
MEMBER(J) 	 MEMBER(A) 

ShriM.P,Dixit, counsel for the applicant. 

On the request of the learned counsel 

foi the applicant, list it for hearing on 

11, 10. 1999. 

	

Lakshra'hJha ) 	 ( L.R.Içprasad ) 
Mernler (J) • 	 Mern be r (A) 

Shrj M,P.Djxjt, couneifor the. applicant. 

On the equest of the learned counsel 

for the appli 4it, list it for hearing on 25.11,1 

( LakshnTha ) 	 ( L,R.IçPras 

	

1iem ter (J) • 	 Member (I 



R. A. -7/97 

Shri M.P,Djxjt, counsel for the applicant. 

Cn the request of the leer ned counsel for 
the app licant, list it for hearing on 4.1.2000. 

( Laks hrrjan Jha ) 	 ( L. R. F. Pr as ad ) Memher (J) 	
. 	 Merrer (A) 

I, .... 

- 

20/04.01.2000 For want oftime, the hearing on R.A. 

IS adjourned to 12.01.2000, 

(L.Hingliana) 	 (S.azayan) 	 -' SiJ 	 MerTber(r) 	 ViceChej rman 

21 12.01,2000 	Shri M..Dixit, counsel for the applicant. 
On request, p-up after three weeks hence 

.200O for hearing on R.A. 

(L.l-fninyliaça) 	 (S.Nazyan) 3K_I 	Merre.r(A) 	 Vjce..Chajn 

22.,/ 9.2.2000, 

Shri A.N. Jh•a, the COUflS8I for the applicant. 
In the light of the submissions made by the 

counsel 
for the applicant, let it be listed along with 

\01299/95 on 15.2.2000, 

(L1V1INGLI MNR) 
IIEII8ER (R) (s. NMRRYIUg) 

ki I C E -c H RI R fi RN 

23.f 15.2.2000. 

Shri R.K. Jha, the counsel.- for the applicant. 

Heard learned counsel for the applicant. Let it 

be placed before us by circulation in the chamber. 

t5~ HPfNuL1ANR)
• 	 (s. NMRMYRN) 

1iL11ER (R) 	 VICE.CHIRMMN 

.1. 



24/27 .4 2000 

On perusal of the record ,the instaflt 

Review Application appears to be obviously 

timebarred and ,apart from that, there was 

no material wh'ith m 4y warrant adm1ssidi 'of 

the R.A. Hence it has to be dismissed. 

(S. Narayan) 
vice-Chairman 

L 	
! 


